- counsel for the contemners.
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CENTRAL AUMINISTRATIVE 1TRI BLJNAL

ALLAHABA. BENCH

Contempt Petition No. 162 of ‘1994

IN

Original Application Nos 94 of 1994

w—

Allahabad this the __29th day oﬁ Sept. 1995

Hon'ble Mr. S. Das Gupta, Member} A }
Mon'ble Mr. T.L. Verma, Member '} J §

|
Ramzan $/o Late Chedami, R/o ViLla%e and Post
Maitha, Distt. Kanpur. , ,

APPLICANT.

By Advocate Shri Satish Dwivedi.

Versus

Shri A.K. Jain, Divisional Failway|Manager,
Northern Kailway, Allahabad.

RESPONJ ENTS.

By Advocate Shri A.K. Gaur.

O RD E K(Oral)

By Hon'ble Mr. S. Das Gupta, Member [ A }

shri S.S. Sharma appears as proxy counsel

to Shri S. Dwivedi, counsel for the applicant.
l. m M
Shri M.K. Sharm@/,vroxy counsel’ to Bhri A.K. Gaur,

roooo.pg.Z/_

-~

2, This Contempt .appliT



filed alleging nonwcompliance with the direction
containéd in the order dated 27.lJl995 passed by &
p€ Bench of this Tribﬁaal. The operative portion
was Hmt a direction be glven to the respondents
to dispose of the Revision Petit@I

n filkd by the

applicant by reasoned and speaking order.

. 2. The respondents have filed the counter-
" affidavit in which it has been stpted that the
Revision Petition has since been disposed of by the

order dated 09.8.95.

3. W#e have seen a copy of this order
dated 09.8.95 which is annexed 1 - the counter-ga
affidavit. It is seen that by thils order, the

Revision Petition of the applicant has been

disposed of e l

4, The applicant has not filed any

rejoinder=-affidavite.

& | B It is clear from the averments that

al though, there has been some delay in complying with
the order of fribunal but, the direcdon has been

fully complied with by diaposinqkfhe Revision FPetition
by the order dated 09.8.\1995'. e delay in complying
~ith the order appearshg;;ﬁintentionaly or deliberately

The Contempt Petition,is, therefore, di snissed. The

notices issued to the respondents are hereby di scharged.

Manber ( J ) Member ((A )

/ MM/

1



